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3/ ORDER

PER MANU KUMAR GIRI (Judicial Member)

This appeal filed by the assessee is directed against the order of the Ld.
Commissioner of Income Tax  (Exemption), Chennai dated 10.11.2023 in
Application No.CIT(Exemption), Chennai/2023-24/12AA/11089.

2. At the outset, the Id.Counsel for the assessee Dr. Abhishek Murali, C.A.
appeared in Virtual mode and prayed to withdraw the present appeal and he also

filed letter dated 19.10.2024 for withdrawing which reads as under:-



2 ITA No.2093/Chny/2024

PETITION FOR WITHDRAWAL OF APPEAL - Chandra Educational and
Social Welfare Trust - ITA 2093/CHNY/2024 - "A" BENCH CHENNAI
From: victorgrace office victorgrace.office@gmail.com

Sat, Oct 19, 2024 02:22 PM

Subject: PETITION FOR WITHDRAWAL OF APPEAL - Chandra
Educational and Social Welfare Trust - ITA 2093/CHNY/2024 - "A"
BENCH CHENNAI

Attachment

7To: ITAT Chennal Benches <chennal.bench@itat.nic.in>
Cc: abhishekmurali@gmail.com

Respected Sir/Madam,

Ref:

Chandra Educational and Social Welfare Trust
ITA 2093/CHNY/2024 "A" BENCH CHENNATI

We humbly submit that the above case is posted for hearing on
21.10.2024. I wish to withdraw the Appeal.

The inconvenience caused Is regretted.
I will be pleased to furnish any additional details as may be required.
Thanks & Regards

Dr CA Abhishek Murali
President. All India Tax Payers Association

3. Per contra, the Id.DR did not oppose the prayer of the assessee. We allow

assessee to withdraw this appeal as prayed by the Id.Counsel.

4. The appeal stands dismissed as withdrawn.
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Order pronounced in open court at the time of hearing on 21% October, 2024 at Chennai
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